
   
   

 
 
 

 
       

 
 

 
         

           

       

     

           

          

   

        

      

        

  

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Misc. Case No.(SH)148/2013 
In WP(C) No.(SH)90/2013 

WP(C)No.(SH)91/2013 
WP(C)No.(SH)96/2013 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

17.05.2013 

Perused the order dated 13.05.2013 passed by this 

Court. On such perusal, it is crystal clear that there is no 

typographical mistake. Accordingly, this application for correction of 

the typographical mistake is rejected. 

However, it is made clear that even after publication of 

the voter list, the authorities fails to take up steps for election, the 

applicant/petitioner may seek appropriate remedy. 

This order is passed after hearing Mr.VGK Kynta, 

learned Standing counsel for the KHADC. 

With the above, this misc. application stands disposed 

of. 

JUDGE 

Lam 



  
 

 
       

 
 

 
           

           

           

  

        

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)333/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

17.05.2013 

As prayed for by Mr. ND Chullai, learned Sr GA on 

behalf of Mr. Gupta, learned counsel for the respondents No.1 & 2, 

further three weeks’ time is granted to the respondents No.1 & 2 for 

filing affidavit-in-opposition. 

List this case again on 07.06.2013. 

JUDGE 

Lam 



 
 
 
 

      
                 

 

 

 

      

         

  

    

  

 
 
 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]116/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

17-05-2013 

As prayed for by the learned counsel appearing 

for the petitioner, further two weeks time is granted for 

filing rejoinder. 

List this case on 31-5-2013. 

JUDGE 

S.Rynjah 



 
 
 
 

      
                 

 

 

 

      

       

  

 
 
 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]278/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

17-05-2013 

As prayed for by the learned counsel appearing 

for the parties, list this case on 25-5-2013. 

JUDGE 

S.Rynjah 



 
 
 
 

      
                 

 

 

 

      

       

      

        

     

      

       

    

  

       

          

    

 

       

  

 
 
 
 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]327/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

17-05-2013 

Mr.SP Mahanta, learned counsel appearing for 

respondent No.4 submits at the Bar that respondent 

No. 4 is not filing affidavit-in-opposition. 

Registry is directed to correct the cause title of 

the present writ petition. 

As per order of this Court dated 2-5-2013 

passed in Misc.Case No. (SH) 117/2013, M/S 

H.M.Cements should be impleaded as respondent 

No.5. 

Mr. S Sen, learned counsel entered appearance 

on behalf of respondent No. 5 and prayed for two 

weeks time to file affidavit-in-opposition. 

Pray is granted.
 

List this case in the admission column on 22-5­

2013.
 

JUDGE 

S.Rynjah 



 
 
 
 

      
                 

 

 

 
       

       

        

 

 
     

          

 
 

 
 

 

 
 
 
 
 

WP(C)[SH]182/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

17-05-2013 

Heard Mr AH Hazarika, learned GA appearing 

for respondents submits at the Bar that he is instructed 

not to file affidavit-in-opposition on behalf of the 

respondents. 

Issue Rule.
 

List this case for final hearing on 31-5-2013.
 

JUDGE 

S.Rynjah 


